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GOVERNMENT  OF  MANIPUR

SECRETARIAT  :  LAW  & LEGISLATIVE  AFFAIRS   DEPARTMENT

NOTIFICATION

Imphal, the  26th  March,   2013

No.  2/18/2013-Leg/L  :  The following Act of the Legislature, Manipur which received assent of

the Governor  of Manipur  on 26th  March, 2013  is hereby published  in the Official Gazette :

THE MANIPUR MUNICIPALITY  OMBUDSMAN  ACT, 2013

(MANIPUR ACT NO. 3 OF  2013)

AN

ACT

to provide  a Local Government Ombudsman  for the purpose of Investigating charges of corruption  and

maladministration against  the functionaries of urban  local bodies,  both elected members  and officials

and recommend suitable action in the State of Manipur.

Be it enacted  by the Legislature of the State of Manipur in the Sixty-fourth Year of the Republic of

India  as follows :

1. Short title, extent  and commencement :

(1) This Act may be called  the Manipur Municipality Ombudsman Act, 2013.

(2) It extends  to the whole of the State of Manipur.

(3) It shall come into force on such date as  the State  Government  may by  notification in the

official Gazette, appoint.

2. Definitions :  In this Act, unless there is anything repugnant in the subject  or context :

(1) “action”    means    administrative  action   taken   by  way  of   decision,  recommendation,

resolution or finding or in execution thereof or in exercise of administrative or legal functions

in  any  other manner  and  includes  wilful failure in taking action or omission to act  and all

other expressions relating to such  action shall be construed accordingly;
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(2) “allegation”

(a) in relation to a public servant means,  any affirmation that such public servant;
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TH.  KAMINI  KUMAR  SINGH,

Printed  at the Directorate  of  Printing & Stationery, Govt. of  Manipur/300-C/1-4-2013.


